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The Minister of Industry (Shri
Manubhai Shah): (a) No, Sir.

(b) Does not arise.
Indian Businessmen in Tibet

Shri D. C. Sharma:
*344, Shri Ram Krishan Gupta:
{_ Shri Bhakt Darshan:

Wil] the Prime Minister be pleased
to state:

(a) whether the Chinese Govern-
ment have replied to the representa-
tion made to them about the hard-
ships of Indian businessmen in Tibet,
and

(b) if not, what steps Government
propose to take in the matter?

The Deputy Minister of Extermal
Affairs (Shrimati Lakshmi Menon):
(a) and (b). Yes Sir, but the Gov-
ernment of China maintain that ‘cer-
tain proper measures and regula-
tions’ introduced by them to regulate
trade in Tibet are within their in-
ternal jurisdiction. Equally they
hold that currency reform (that is
devaluation of Tibetan currency in
terms of Chinese currency) is entirely
a matter within the sphere of China’s
sovereignty and no foreign country
has any right to interfere with it.

However, the Government of India
have again requested the Govern-
ment of China to allow the custo-
mary trade to continue in accordance
with the letter and spirit of the Sino-
Indian Agreement of 1954.

Survey of Cuases Leading to Strike by
Central Government Employees

Shri T. B. Vittal Rao:

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Ques-
tion No. 931 on the 4th March, 1961
and state:

(a) whether Shri R. L. Mehta has
since completed his survey regarding

345, { Shrimati Ila Palcoudhuri:
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causes leading to the strike by Cen-
tral Government employees in July,
1960;

(b) if so, the details of his find-
ings;

(c) whether a copy of his report
will be laig on the Table; and

(d) if the reply to part (a) above
be in the negative when the survey
is likely to be completed?

The Deputy Minister of Planning
and Labour and Employment (Shri
L. N. Mishra): (a) The report has
not yet been submitted.

(b) Does not arise,

(c) The study is intended to pro-
vide a complete account of the strike
for departmental use. The questiom
of placing a copy of it on the Table
of the House therefore does not arise.

(d) It is not possible to say at the
moment when the report would be
submitted.
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